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C.A. No.10/86 

CORPSI : (1) Hon'ble P.H. Trivedi ( Vice Chairman ) 

(2) Hon'ble P.N. Joshi ( Judicial Member ) 

Heard rir. Y.V.Shah learned counsel for the applicant. 

Learned counsel for the respondent is not present. 

No notice has been issued. The learned advocate for the 

applicant has been heard on the question of admission. 

The applicant has been recently transferred from Ahnedabad 

to Candhidham. No 	pprehen 	 another transfer 
'> 

<Oa 	 further from CandhidhamtO 

transfe4 Theapplicant is at liberty to conic to the Tribunal 

6-0-36. 

" 
uAieni' 	the order of transfer aza received, thtil then 	he ha 	noX 

grievance 	• 	The applcatiOfl is disposed eff as rejected. 

Yl  
( P.H. TRIVEDI 	) ' ( 	P. 


